FN A,

ACT No. X. OF 1853,

Passed by the Governor General of India in Council on the
15th July 1853.

An Act to amend Act No. XXIT. of 1836.

WaEREAS it is expedient to prevent boats, rafts and floats from
"remamlng longer than necessary in any part of the lines of Na-
vigation descnbed in Act No. XXII. of 1836, it is enacted as

. of the sald Act 18 repealed, except as to rent now

1 without paying rent or
rage to be levied on any
in longer than the pre-

| "IT. VIIL and IX. of the said
SR hereby extended to the rent or
o, rsuance of this Act,
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